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ORD'ER (OP^vL)

ByHon'ble Mr. Justice M.A.lOisn, Vice Cliainnaii (J)

OA-i755/2002 was disposed of by the Tribuiialby orderdated 1L7.2002

to the following effect:-

"3. In the aforesaid fscts axid circumstsiices, we iuid it :a order to
dispose of the present 0.4 fli thisvery stage even without issuing notices vvith a
direction to the respondents to considerthe aforesaidrepresentations c-iiidto pass
a reasoned ftna aspsslciiig orderthersoii expeditioasly ?Lad in sr.y event vathin k.
period of two months from the date of receipt of a copy of this oi'der. We
direct accordinglv- We also direct thai until orders asabove have been passed,
the respondents will not proceed to niake appointments againsl:. the trade test
held in response to the notice dated i9.iL200i except by keeping one post
vacant. OA is disposed of in tiie aforesaid teirns."

2. Tiiere were t¥/o directions to the resporidsnts. The first direction to

consider the represerdatioii of the applicant aud dispose it of by a reasoned aiid

speaking order expeditiously aiid in my event within a period of two months

from the date of receipt of a- copy of this order. Respondents have already

considered arid dispose of the representation of the apphc?jit by "di orderdated

2L8.2002, vi^ich is Aiinexure C-II. Tiie second direction to the respondents
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was tliat until tlie above order on the represeatatiori ivas passed fee respondent

would not proceed to make the appointments against the trade test held in

response to the notice dated 19.11.2001 except by keeping one post vacant.

Admittedly, the respoodeiits have not proceeded to malce aii appointment aiid

they have not disobeyed this direction.

3. In view of this, the respondents caimot be held in contempt find

proceeded against under the Contempt of Courts Act. Applicant ha.s drew our

attention to para 6 of the reasonedand spealiing order dated 21.S.2002 uiiich is

ajinexure C-II \\4iich showedthat the respondents were considering the ^plicaiit

for promotion on seniority basis. Nor the grievance of the applicant is that the

promotion order has not been passed as yet. Counsel for respondents has

submitted that as per his instiuctions the matter is still under process find the

decision in the matter is likely to take about sis months since large mimber of

authorities ai'e involved in the decision mal<ing.

4. In the totality of the facts and circumstances, ai-e not inclined to

proceed in the nuitter any further. We dischai'ge the notice and disnuss the

contempt petition.
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